
HIGH COURT FOR THE STATE OF TELANGANA' 
AT HYDERABAD

(SPecial Original Jurisdiction)

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

[ 3418 I

.....PETITIONERS

Between:

AND

1. Keshamagari Vibhavari, D/o K Tilak Rai' Aged about 17 years' Rep' by h.er

natural Guardian and raine, r rilak Raj, R/o. D- 9. Meera Apartments,

Skyline, Basheerbagh, Hyderabad - 500 029 -
2. L. S. Vaishnavi. olo n 

''i-[-rriraOrravi 
ngeO 17 years' Rep by her natural

Guardian and Mother n. n n' Madhav]' R/o Flat No 401' Sri Rama

a;;;;;r, 1- 8- 469, Chikkadpallv, Hvderabad - 500 020'

3. Methari Joy Joseph, s/;'M-t;;G"vl 1ao' noe-d^about 20 years' R/o H' No.
- 

4- 7 25l2li, Barr;ii Nagar, Sangareddy District - 502 001'

4. J. Siva sai prasanna d;;, 6t J',srinivasu, Aged about 22years,RJo. H.

No. 1- 25511, Srinivasa-Nalai tnOrapatem' Kakinada' East Godavari District

State of Andhra Pradesh.

5. Bhukya Gnaneswari, D/o. Pari Singh, Aged 18.,vears' Rlo' 22' Gollapalli'

Chandru Thanda post,''rio*ra" frrani"' fJt'f up'lle' Bhadradri- Kothagudem

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 215,,t9 0F 2023

Diskict - 507 123

l.Governmentoflndia,MinistryofHealthandFamilyWelfareDepartment'New
Delhi, ReP. bY its Secretary.2. 
National Medical Co*,ilJion' Rep' by its Chairman' Pocket- 14' Sector- 8'

Dwaraka Phase- l, New Delhi - 110 077 '

3. National Testing ng"""V, RLp bv its Chair f911"^1' 
C- 20' 1tu8' Sector- 62'

- irff outricr, centrJ. Noida, Uttar Pradesh- 20130.9'

+. si"t" J i"langana, H",itn, lvr"oi""l and FamilY Welfare Department'" 
i"irngun, Seiretariat, Hyderabad' Rep by its Secretary'

s. iNn ini""rsity of Health Sciences, warangal, Rep. by its Registrar.

;. ii;b;;riy oiiecto, cen"iar, NCC Directoiate(AP and r)' General
- 

Cf,"rAtirrVRoad,secunderabad'Telangana500003' .....RES'ONDENTS



Petition Under Article 226 of the constitution of lndia praying that in the
circumstances stated rn the affidavit filed therewith, the High court may be
pleased to issue an order. direction or writ more particularly one of the nature of
writ of Mandamus or any other appropriate writ (i) declare the amendment to

Rule- 2 of the Telangana lVledical and Dental colleges Admission (Admission into

MBBS and BDS courses) Rules,2017 vide G. O. Ms. No. 75, Health, Medical and

Family welfare (c l) Department, dated 4-7- 2023 in replacing the prescription of
1 (PERCENT) horizorrtal reservation for NCC cadets by grantinq grace marks
after the Notification by the 3rd Respondent inviting applications for National
Eligibility cum Entranc;e Test (NEET- uG- 2023) published Notification dated .15-

12- 2022 is illegal, arbitrary and unjust (ii) consequenfly set aside the Rule- 2 of
the Telangana lVledical and Dental colleges Admission (Admission into MBBS
and BDS courses) Rules, 2017 vide G. o. Ms. No.75, Health, I\/edical and Family
welfare (c l) Departrnent, dated 4- 7- 2023 and (iii) direct the Respondents to
make admissions into t\/BBS and BDS courses under competent authority quota
for the academic year 2023- 24 without reference to G.o.Ms.No.75, Health,
Medical and Family Wt:lfare (C. l) Department, dated 4_ 7_ 2023

|.A.NO:1 OF 2023

Petition Under sectron 151 cpc praying that in the circumstances stated in
the affidavit filed in sLrpport of the petition, the High court may be pleased to
suspend the operatior of the G. o. Ms. No.75, Health, Medical and Family
welfare (c. l) Department, dated 04- 07- 2023 in so far as amending the Rule- 2
of the Telangana Medi,:al and Dental colleges Admission (Admission into MBBS
and BDS courses) Rulers, 2017 with further directions to consider the candidature
of the petitioners as per the rules existing prior to the impugned Go. Ms. No. 75
dt - 04- 07- 2023

Counsel for the Petitioners : SRI SAI PRASEN GUNDAVARAM
Counsel for the Respondent Nos.1 to 3 & 6 : SRI A.S.VASUDEVAN
!9gn9et for the Respondent No.4 : SRt T.RAMESH, AGp FOR MED|CAL,
HEALTH AND FAMILY WELFARE DEPT

!91nsel for the Respo,dent No.S: SRt A.PRABHAKAR RAO, SC FOR KALOJT
NARAYANA RAO UNIVERSITY OF HEALTH SCIENCES
The Court made the following ORDER



B E HIEF TI E K HE

AND

THE HON'BLESRI IUSTICE I.SREENI RAo

f

ORDER,6')ar /a Il on'bh rhe ChieJJastio Ahk Aradhe)

None for the Petitionen'

Mr.AS.Vasudevan,leamedcolrlNelforrespondent

No.1.

Mr. T.Ramesh, Ieamed fusistant Govemment Pleader

for Heakh, Medical and Family Welfare DePartment appears

for resPondent No'4'

Mr.APrabhakarRao,leamedStandingC-ounselfor

Kaloji Narayana Rao Univeniry of Health Sciences appears for

respondent No'5 (for shon'the Universiry)'

2. In this writ petition' the petitioners have Prayed for the

following relief:

"For the reasons stated in the accompanying

affidavit, it is pra1red that this Coun may be

pleased to issue an order, direction or wnt, more

P

ofone m

wnt

the amen&nent to Rule-2 of the

panicularlY

mandamus

(i) declare

Telangana

the nanlre of writ

other aPProPriateor arly

Medical and Dental Cllleges
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Admission (Admission into IT4BBS and BDS

courses) Rules, 2012 aitte G.O.tvIs.No.Z5 Healtn
Medical and Family \Welfare (CI) Department

dated +.2.2023 in replacing the prescripti on of lol,
hoizantal reservarion for NCC C_adets bv
granting grace marls after the Notification by the
3.d Respondent inviting applicarions for Nationa.l

Eligibility -cum_ Enrrance Test (NEET_UG
2023) prtrblished Nodfication dated 15.12.2a22 is

illegal, rrbitrary and unjust; (ii) consequently set

aside the Rule 2 of the Telangana Medical and

Dental ,GIIeges (Admission into MBBS and BDS
counes) Rules, 2012 uide G.O.NIs.No.Z5 Health
Medical and Family \Telfare (CI) Departmenr

dated 4.2.2023 and (iii) direct the Respondents to
make aclmissions inro MBBS and BDS courses

under cc,mpetent authodtyquota for the academic

year 2423-24 without reference to G.O.l&.No.Z5
Health Medical and Family \X/elfare (CD
Depanment darcd 4.7.2023 and (iv) pass such

other order or orders as this C-oun may deem fit
and proper in the interest of justice.',

3. The petitioners are seeking relief of admission to MBBS

course for the ac:rdemic year 2023_24.
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4. The academic yeat 2023-24 is over' No interim relief was

granted to the petitioners. Therefore' at this point of time' it is

not possible to gnmt any relief to the petitioners' However'

the issue of validity of G.o.lvls.No.75 dated 04.07 .2023, is Lept

open to be agitated in an appropriate proceeding'

5. The'$7rit Petition is, accordingly, disposed of' No coss'

fu a sequel, miscellaneous Petitions, pending if any, stand

closed.

\

//TRUE COPY//

SD/-A.V.S. PRASAD
ASSISTANT REGISTRAR

SECTI FFICER

To
1. The Secretary, Government of lndia, Ministry of Health and Family Welfare

DePartment, New Delhi
2. The Chairman, ttationai Medical Commission, Pocket- 14, Sector- 8, Dwaraka

Phase- l, New Delhi - 110 077 '

3. The Chairperson, Nationit"iesting AOency. !- 20' lA/B' Sector- 62' llTK
" 

Oril.iih-CJntre. Noida' Uttar Pradesh- 2ql3.q9 ..
4. ih" S;"t"ry, Heartt, H'r"Ji"'iinO f'mily Welfare Department' Telangana

Secretariat, State of Telangana at HyderaDao'

5. i[; R&i;ii'ri, rrun univeisitv of He'ann sciences' waransal

6. The Deputy oirector-Cenl-rai' tttcc oirectorate.(f!^qnd T)' General
" t)h;rdii-# Road, Secunderabad, Telangana 500003'

7. one cc to sRl sA P;iASEN Gu'ruonvAneq.ndvocate toPUcI
I o;; cc i" SnTA S.vASUDEVAN, Advoca!1[oPucl
e. one cc to SRtn priie"Ft"n"KAn'ii[o.'sc-rbii KALOJI NARAYANA RAo- 

Jr.rrvEnslrY oF HEALTH scIENCES l{v-o.c3ie toPucl
10.one cc to sRlr RAilEUi:iCPl-oR MEDtcnl' Hrnliu AND FAMILY
- 

WELFARE DEPT Advocate (OPUC)
1'1 .Two CD CoPies

SA
LS \r



HIGH COURT

DATED:2811012024

ORDER

WP.No.21519 of 2023

DISPOSING OF THE W.P

WITHOUT CO.STS.
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